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(d) whether Government consider
placing the protocol on the Table of
Lok Sabha?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
4 (SHRIMATI ABHA MAITI): (a) to
(c). In the Protocol signed on
the 25th May, 1978, incorporating the
recommendations and conclusions of
Third Session of the Indo-Hungarian
Joint Commission for Economic, Sci-
entific and Technical Cooperation,
several important projects and priori-
ty areas were identified for coopera-
tion between the two countries relat-
ing to non-ferrous metals, engineer-
ing producis, drugs and pharmaceu-
ticals, leather, textiles and third coun-
try projects. In respect of trade,
, measures for increasing the trade
' turn-over were discussed in the con-
fxt of the new Trade and payments
greement, according to which the
change over has been effected from
1st January, 1978, from the Rupee
Trade System to the Multilateral
System of free foreign exchange, It
was agreed that the trade creating
effects of industrial cooperation Dbet-
ween the two countries, specified
during the discussions, would gene-
rate a larger volume of trade.
It is not possible to indicate
itemwise value in rupees of increase
in trade since the increase turnover is
expected to be generated over a long
{ term period.

4 (d) No, Sir.

.

High-Speed Ships for Indian Navy

406. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of DEFENCE
be pleased to state:

(a) whether it is a fact that some
of the Defence Strategists have sug-
gested for high speed ships instead of
larger vessels for Indian Navy;

(b) if so, his reaction in this regard;

> (¢) whether Government are con-
sidering to purchase guch high speed
ships; and

(d) it so, details thereof?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) to (d).
Different views have been expressed
by various people interested in defence
matters regarding the optimum size
and composition of the Indian Navy.
The Policy on the Navy is under
continuoys review by Government
and our policy has been to build
a balanced Navy with ships suitable
for various specific roles which they
would be required to perform. The
ships procured for the Navy are of
different types and sizeg with speeds
suited to their roles. The advantages
which go with small size and high
speed ships are kept in mind in
deciding about introduction of new
ships.

Foreign Vessel ‘Angelina’

407. SHRI MANORANJAN BHAK-
TA: Will the Minister of SHIPPING
AND TRANSPORT be pleaseq ta
state:

(a) whether a foreign vessel ‘Ange-
lina’ left the Port of Bombay without
the knowledge of Port and Customs
Authorities, in spite of the fact that the
movements in the port are controlled
by Navy, Defence, Port and Customs
authorities and a check is kept on ves-
sels arriving and departing;

(b) if so, how a foreign ship could
leave the Indian waters without the
knowledge of the authorities;

(c) whether there was any High
Court order detaining the ship and
who is responsible for letting the ves-
sel leave;

(d) whether the authorities are put-
ting the blame on others for their own
negligence and misdeeds and haras-
sing the exporters and others; and

« (e) what action Government intend
to take against the authorities and to
prevent further recurrence since it
concerns the Security of the country?
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THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) to (¢). Vessel
M. V. ‘Angelina’ arrived at Bombay
Port on 1st September, 1977. This
vessel was anchored in stream on 7
October, 1977. Vessel was under
arrest on the orders of the Madras
High Court. Port c.carance jssued
wags therefore withdrawn. Later on,
Madras High Court orders °* were
vacated. Arrest orders were again
received from Calcu:ta High Court. It
was noticed that the vessel anchored
in stream. had left undetected with-
out taking a pilot (which is obligatory
and wihout port clearance. All
other ports in India were in-
formed to detain the vesse. if she
be at their Port. Show cause notice
was served on the steamer agents un-
der Section 41 and 42 of Customs Act.
Penalty has been imposed on steamer
agents under Section 117 of the Act
Party hag preferred appeals ugainst
order of penaity without payment of
penalty. Appeal is pending with
Central Board of Excise and Customs.

Disappearance of ships from the
Port without port clearance and with-
out taking a pilot is a very rare pheno-
menon. While Navy's assistance can
be sought in cases of suspicion, in
this case there was no advance infor-
mation or suspicion about the possi-
ble disappearance of the vesse]l and
hence Navy’s assistance to prevent
the vessel from sneaking was not
sought.

Silent Valley Project in Kerala

408. SHRI V. M.
Will the Minister of
pleased to state:

SUDHEERAN:
ENERGY be

(a) whether Government received
any representation from the Govern-
ment of Kerala regarding the proposed
Silent Valley Project in Kerala; and

(b) what are the reasons for the de-
lay for the clearance of the same?
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THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
Yes, Sir.

(b) The Silent Valley Project was
originally sanctioned in February,
1973 at an estimated cost of Rs. 2448
lakhs (including transmission works).
Subsequently the  Government of
Kerala modified the scheme and have
sen! in October, 1977 revised esti-
mates of cost amounting to Rs. 4080
lakhs (excluding transmission). The
revised project report is under exami-
nation by the Central Electriaty
Authority in  consultation with the
S'ate Government.

The question of providing safe-
guards from the environmental angle
is engaging the attention of the State
Government,
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